
[PASSED BY THE INDIAN LEGISLATURE.] 

the Governor Gene~el o n  the -28th 
March, 1930.) : 

An Act further to amend the Sea Customs Act, 1878, to fix the 
duty on salt manufactured in, or imported by land into, 
certain parts of British India, to vary certain duties leviable 

. .  ' 

' .  . 
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.dik-to impose b y  rule made under that s-ectio a duty on-salt' 
, - manufacture:d. in, or impqrtedintb, a n y  par t  bf British India . . . .  , : 

o t h e r  t h a n  Burma and Aden, be construed as if, with effect 
from the 1st day of April, 1930, they imposed such duty a t  ~ . 

the rate of one rupee and four annas per maund of eighty-two 
and two-sevenths pounds avoirdupois of salt manufactured in, 
or imported by land into, any such part, and such duty shall, 
for all the purposes of the said Act, be deemed to have been 
imposed by rule made under that section. 

'4. The amendments specifier1 in the First Schedule to ' 

VIIX of 1684; 

the rates specified in Part  I- , 



.I 
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(3) For the purposes of the Third Sohedule, v"7totttl in-- 

i come " means total income as determined, for tho puryo~es of 
incomo-tax or euper-tax, as the case may be,-in accordance 

I X I  or leez, with the provisions of the Indian Income-tax Act, 1922. 

y l7. I n  the proviso to section 5 of the 1ndian Finance Act, 
sedion 6, Act :' ~rrofiezz.  1922, for the words " one anna " the words (' one anna and XII of 1922. 

I six pies " shall be substituted. r 
@ 

p 
& 8. I n  sub-section (7') of section 19 of the Indian Paper Amenamentor 

section 19, Aot 
.$ x of 1923; Currency Act, 1923, for the figures " 1930 " the figures x of 1023. 
L 
$3 " 1931 " shall be substituted. 
Q 
lk 
3; 9. With effect from the 1st day of April, 1930, bection 7 ~ep!nlof 

x1xofi928. of the Indian Finance Act, 1926, shall be repealed. section XTX of 7 ,  1 ~ b .  A C ~  

BGHEDULE I. 

Amendments to be made in Schedules I1 and I11 to the Indian 
Tariff Act, 1894. 

[See section 4.1 

1. I n  Item No. 19 of Schedule 11, the mords " nickel, 
bronze, and copper " shall be omitted. 

2. I n  Item No. 20 of Schedule 11, the words " and sil- 
ver ", in both places where they occur, shall be omitted. 1 

3. For Item No. 34 oQ Schedule 11, the following shall be , 
snbstitnted, namely : - I 

" 34 

4. la 

0 'This sect~on had effect from 1st MarchL 1930, by virtue of i 
$clarotion inserted in the Rill under tE~c rrovisional Collection 01 

@* > -- 
i F 

fakes Act, 1018 (16 of 1918). 
Fd 3 
& - 
&*- g: 

- 

RE, A. I 

I 
I 

6 0 

8 8 I 

26 per oent. plus 
one rupee a11d 
eight annns per 
owt. 

26 per cent." 

I 
S~JQAR, excluding confectionery ' 

(see No. 124)- 

(1) Sugar, clystallised' o r ,  
soft 23 Dutoh Standard 
and above. 

(2) Suga~, crystallised or 
soft inferior to 23 Dutch 
Standard but not in- 
ferior to 8 Dutch Stan- 
dard. 

(3) Sugar, below S Dutch 
Standard and sugar 
candy. 

(4) Molasses . . 

Cwt. . . 

Cwt. . . 

Ad vulorem . 

Ad wakwena . 
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4. I n  I t e m  No. 40 of Schedule  11, for. t h e  words " six 
pies " the words  " three pies " shall be subs t i tu ted .  

5. Af te r  I t e m  No. 43B of Schedule  11, tlie fol lowing head-  
- ing ,and i t em shall be inser ted ,  n a m e l y  : --. 

" METALS. 
3 I 

43 BB S I L V ~  BULLION and coin, not 1 Ounoo . . Four annas." 
otbemiso specified, and silver 
&set. and plates which have / 
undergone no process of manu- 
facture subaequent to rolling. 

6. Item No. 46 of Schedu le  11 shall be omit ted .  

7. I n  I te rn  No. 4 of Schedule  111, for  the figures " 0 3 " 
the words " Two a n n a s  a n d  t h ~ e e  pieb " shall be subs t i tu ted .  

SCHEDULE 11. 

Schedule to be inserted i n  $he I n d i a n  P o s t  Office Act, 1898. 

[See section 5.1 

" THE FIRST S C B  EDULX. 

PNLAND POSTAGE RATES. 
. 

[See section 7.1 
Letters. 

For a weight ~ o t  exceeding two and a half 
tolas . One anna. 

For every two and a half tolas, or fraction 
thereof, exceeding two and a half tolas. One anna. 

Postcards. 
Single :. . . . . . . . .  H a l f a n a n n a .  
Reply . . .  . One anna. 

Book, Pattern and Sample Packets. 
For every five tolas or fraction thereof . Half an anna. 

Registered Newspapers. 
For a weight not exceeding eiglit tolas . Quarter of an anna. 
For a weight exceeding eight tolas and not Hall an nnna. 

exceeding twenty tolas. 
For every twenty tolas, or fraction thereof, Half an anna. 

exceeding twenty tolas. 
Parcels. 

For a weight not exceeding twenty tolas . Two annas. 
For a weight exceeding twentiy tolns and not Four annas. 

exceeding forty tolas. 
For evel:y forty tolas, or fraction thereof, Four annas." 

exceeding forty tolas. 

SCHE32UL.E 113. 
4 
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SCHEDULE 131. . . 

[See section; -6.1 

Rates of Income-tm. 
A. I n  the case of. every individual, Hindu 

undivided family , unregistered firm and Rate. 
other association of individuals not being 
a registered firm or s company- 

(1) When the total income is less than Nil .  
Rs. 2,000. 

(2) When the total income is Rs. 2,000 Five pies in the rupee. 
or upwards, hut is less than 
Rs. 5,000: 

(3) When the total income is Rs. 5 000 Six pies in the rupee. 
or upwards, but is less t h a ~  
Rs. 10,000. 

(4) When the total income is Rs. 10 000 Nine pies in the rupee. 
or upwards, but is less tkan 
Rs. 15,000. 

(5) When the total income is Rs. 15,000 Ten pies in the rupee. 
or upwards, but is less than 
Rs. 20,000. 

(6) When the total income is Rs. 20,000 One a.nna and one 
or upwards, but is less than pie in the rupee. 
Bs. 30,000. 

(7) When the total income is Rs. 30 000 One anna and four 
or upwards, but is less than pies in the rupee. 
Rs. 40,000. 

(8) When the total income is Rs. 40,000 One anna and seven 
or upwards. pies in the rupee. 

B. I n  the case of every company and regis- One anna and seven 
tered firm, whatever its total income. pies in the rupee. 

Rates of Super-tax. 
In respeet of the excess over fifty thousand 

rupees of total income- 
(1) in the case of every company . . 
(2) (a) in the case of every Hindu uli- 

divided family- 
(i) in respect of the first twenty- 

five 131~oi~salicl rupees of the 
excess. 

(ii) for every rupee of the next 
twenty-five thousand rupees 
of such excess. 

(b) in the case of every individual, un- 
registered firm and other associa- 
tion of individuals not being a 
registered firm or a coln any, for 
every rupee of the first $fty thou- 
sand rupees of such excess. . 

Rate. 

One anna in- the  rupee. 
, 

One anna and one pie 
in the rupee. 

One anna and one pie 
in t.he rupee. 

(c) in 




